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LRDZ. DATD 02/4 7/2 04, 

Heard Mr.Rajesh Moharity, 

Learned Counsel appearing for the Applicant,, 
learred Addl.Standinf Counsel 

Mr.S,3,Jena,Zrepresentin! the Union of 

India and Mr.T.Dash,Learned Government 

Advoc ate rep resntin! the State Govern ment 

of Orissa. 

Non-payment of pensionary 

benefits etc. to a retired Indian Forest 
t 

Service officer ,namely Late Md.Ahmedullah, 

is the subject matter of this Ori!inal 

Application filed under section 19 of the 

Administrative Triin als Ant,, l$5. 

0 riinally the son and widow 

of Late Mi.Ahmedullah have filed this case 

for getting the retiral dues. Dunng the 

peieney of this case,the widow of late 

Md.Ahrnedullah has, also died leavjng 

behind the Applicant No,1 (the son) to 

prosecute this case. 

By placin! materials On 

record, the Respondents have dilosed 

that all pensionary benefits eto. of the 

deceased Gvernment servant have been 

released.Learned Counsel for the Applicant 

who has filed rejoinder points out iurin3 

the ssuse of hearing today that still 

there are some outstanding dues to be 

paid to the Applicant ley the Governnent/ 

Respondents. 

In the aforesaid premises. 

this 0riin4i.  Ap,].ication is dis!oSed of 

by çiving liberty to the Aplicant to 
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suit a consoli(te re?resentation toh 

esondentS pointing out the dues yet to 

released in favour of the AlicantS 

father/tflothe which he should do y the 

end of jUly,2$040 ResOr1defltS are hereby 

directed to dis?ose of the !rievaflaes of 

the Applicant to be raised in his represen-

tation (to be filed  )oy the end of Jtily, 

24) within a !eriod of G(ninety) days 

from the date  of receipt of such reresen-

tation,under intimation to the Ap1icant 

NO • 1. 

with the disposal of this 

original Apolication M.A.No.135 of 2e03 

also stands djspOSed Of,No costs. 

Send copies of this order to 

the RespdentS and free copies of this 

order be 'iven to learned counsel for 

both s3ies. 	- 

(1A JAN LANTL) 
Meme r( iicial) 

am 


